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o particulars to be -€xamined : Endorsement as to result of examimation
1. Is the appeal competent ? . - Yo )
2. a) Is the application in the Ve
prescribed form ? S S
'b) Is the application in paper. N
book form 7. . ,
c) Have six complete sets of the ‘ f;V;: Qi(;xi 4%LGF(.
application been fiked ? _ N A
3 a) Is the éppeal in time ? - \L;ﬁ 
3 h) If not, by how many days it
g . is bpyond time? ‘ : .
é"*Has sufflelent case for not
- making the application in tlme, N
been filed? ' T
4, Has the document of authorlsatlow/ S
Ve Kalatnama been filed ¢ : &iﬁﬂ
S. Ic the. appllcatlon accompanled by : .
B.D /Postal Order for Rs,50/=_ o Mi s

6, Has the certified COpx/COples - -
of the order(s) against which the - Yi 4
.application'is made been filed? ’ :

7. &) Have the copies of the ' _

documents/relied upon by the = - - \7c

applicant and menticned in the
appllcatlon, been filed ?

h) Have the documents referred

to in (a) above duly attested ' 'x/é;
. by a Gazetted Officer and ¢
“ numbered accordingly 7 ,
c) a® the documents referred = . , N
'to in (a).above neatly typed \yd"
| in doublc sapce ? _
8, Has the index of documents been \% ~
’ filed and pageing dome properly ? ' e
8, Have the chronological details Q,
-of representation made and the i s

out come of such representation
been indicated in the application?

10, “Is the matter raised in the appli- "
E cation pending before any court of No-
Law or ‘any other Bench of Tribunal?
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Have the file ste'ehueloées'
bearing full addresscs of the
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“Are the given address the
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Do the names of the parties
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cation ? :
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17,
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'.d)w.Tprdfin double: space .on -one -
sidc of the paper ? "
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19,
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'Hon.M:.S.N.Prasad,J.M.

Hon.Mr. B.K.sindh, A.M.
' shri L.P. Shukla, learned counsel for tre

applicant and Shri_A.K.Chaturvegi, learned

the respondents‘fare pres
and a copy of which has
rned Counsel

Counsel for ent.
ca has been‘filed
been furnished to the lea
for the applicant. Learned Counsel for
~ the applicant seeks time for f£iling RA.
. R.A. may be'filed within 2 weeks. List
j ase on 4/8/1993 for~hearing/disposal;

Hon.Mr.S.N.. |
Mr.S.N.Prasad
Hon.Mr.V.K.Seth, A.;'M'

Shri A.K.Ch

‘ «K.Chaturvedi, 1le

o . ' arned counsel

: respondents is present. No R "
een . * .AQ

weeksfll?d. R.A. be filed within twohas

. .. List this case on 10-1-94 f
earing/disposal. | >

A.M. ' i
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CENTRAL ADMINISTRATIVE TRIBUNAL, LUCKNOW BENCH -

/
Lucknow this the ¢‘“ day of November,94.
O0.A. No. 319 of 1989.
HON. MR. V.K. SETH, MEMBER(A)

HON. MR. D.C. VERMA,MEMBER(J)

Gopi Nath Tewari, sonof late Paras Nath Tiwari, aged
about 42 years. resident éf Manas Nagar, P.S. Krishna
Nagar, Alambagh, Lucknow.
Applicant.
versus
1. Union of India through General Manager, Northern
Railway, Baroda House, New Delhi.

2. Divisional Railway Manager, Northern Railway,

" Lucknow. .

SAPY

lJ
3. Dy. Chief Mechanical Engineer, Carriage and Wagon

Shop, Northerh Railway, Alambagh, Lucknow.

Respondents.

By Advocate Shri A.K. Chaturvedi.

ORDER

HON. MR. V.K. SETH, MEMBER(A)

In this O.A. the applicant has prayed for the
following relief:

"....to regularise the applicant on the post of
Welfare Labour Inspector in Lucknow Division( of~
the Northern Railway), in 'terms of wvarious
decisions of General Manager(P) on the basis of

his continuous and satisfactory working on the

post of Adhoc Welare Labour Inspector."

2. The respondents have filed Short Counter Reply
datéd 22.10.92. No Rejoinder has been filed on behalf of
the applicant despite ample time and opportunity haVing
been afforded for the same. Also nobody has put in

appearance on behalf of the applicant when the case was

AU N
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called.out_on 25.4.94 and again on 27.10.94.

3. A perusal of enclosure dated 27.5.91 filed with !
the Short Counter reply filed by the respondents reveals
that the name of the applicant has been interpolated
below Shri S.C. Srivastava and above Shri Basant Lal
Shah in the panel of W.L.IS announced through their

office letter:  of 1.4.85 and the applicant has been

redularised as W.L.I. with effect from 18.5.85. Proforma

promotion, seniority and fixation of pay has also been
allowed to him. Apparently therefore, the grievance of
the applicant has already been redressed by the
respondents. ‘This . O0.A. has, therefore, become
infructuous and is accordingly dismissed as such.

Parties will bear their own costs.

:\s;/—;t:‘fi-— : P
MEMBER (J ) | - MEMBER(A)

Lucknow: Dated; .. ¢yu

Shakeel/

T-11-9h
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In the Central AdministrativeeTrfbébal,
Lucknow Bench, lucknow.

Bep  Regione 07

0. A.No. fb\o\' of 1989 (L)

Gopi Nath Tiwari, | e Petitioner
| Versus
Union of India and others. ——————— Opp-parties
"INDE X

S.No.  Description of papers, - Page Nos..
_ 4

1. ~ Application ' o , o \ﬁ

2. Letter of successful candidates

dt. 25.3.85 who successfully completed 7.
the written test held on 3.2,1985.

3,  Copy of Notice dated 1.4.85 drawing _
~ up a Panel of 9 for the post of 1h- ¢
felfare Labour Inspector.

4, Copy of applicanf's promoticn as adhoc
flelfare Labour Inspector by letter 17 -
dated 22,5,.85. :

5. Copy of applicant’s representation
dt. 10.7.85 to Divisional Railway q
‘Manager, Northern Railway,Lucknow. - e
6. Copy of General Mamager (P) decision

in case of regularisation on the post
of Senior Clerk of incumbent working onjg.
adhoc for more than 3 years. '

7. Copy of identity slip dated 13,10.8% 9, .
for appearing in written test on '
14 . 10. 89.

8. Copy of list of persons eligible to

&

appear in written test on 18.11.89  XI- 27
as circulsted by the By.Chief '
Mechanical Engineer on 8.,11.89.

. Copy of representation dated 9, 10,89 99
~ to Bivisionel Railway Manager, v
Northern Railway,Lucknow.,
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In the Central Administrative Tr1buna1
Lacknow Bench, Lucknow,

Per Py

o.aNe. B\ of 1989 (L)

Gopi Nath Tiwari.  emmemeaee Applicant
Versus -
Union of India and ahothers., -------- Respondents

L ad

DETAILS OF APPLICAT ION

I Particulars of the aﬁblicant :
(i) Name of-the applicant :g Gopi Nath Tiwari, son
(ii)Name of father '¢) of Late Paras Nath .

(1v)le51gnation and office:

years, Adhoc Welfare
“in which empleyed.

| Labour Inspector,
(v) Address for service of:

. ) o
- (iii)Age of the applicant :3 Tiwari, aged about 42
notices. )

Carriage & ®agon Shop,
‘Al ambagh, Northern Rly.
Lucknow, resident of
Manas Nagar, P;S.Krishg
Negar, Alambagh,L&cknow

II. Particulars of the respondents:

1. Union of India
S - through General
) Manager, Northern
) Railway, Baroda
) House, New Dielhi.

(i) Name or designation of the)
_ respondents.

(i1 )Office address of
.respeondents.,

2. Pivisional
Railway Manager
Northern Railway,
Lucknow,

1

' /) ! L 3. Dy.Chief Mechanica
S| v 41200 ~ Engineer, Carriage
_ - & Wagon Shop,

A Northern Railway,
- Alambagh, lucknow.

III. Particulars of the order against which
application is made 3



V.

Vi,

-

The applicatian is directed against the
non-regularisation of the applicant on the post
of Welfare Labour Inspector in the existing

vécamcy and also by his exclusion from the list

of candidates eligible to appear in the written

test for the post of Wlelfare Labour Inspector to
be held on 18.11.1989,

Jurisdiction of the Tribunal :

The applicant declares that the subject
matter of the order is within the jurisdicticn

of the Tribunal.

Limitaticen @

The applicant further declares that the |

application is within the limitation prescribed in

- Section 21 of the Administrative Tribunals Act, 1985.

Facts of the case :
The facts of the case are given below :-

1. That the applicant is at present working on
adhoc basis as Welfare Labour Inspector in the
Carriage & %agon Shop,'ﬁorthern Railway, Alambagh,

Lucknow, since 18.5. 1985.

2. That the applicant was appointed as Clerk
in Carriage & ¥agon Shop on 19.8.1971 on the
basis of suitability test held by General Manager
(P), Northern Railway, Baroda House, New Delhi.
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3. That the applicant was originally appointed
as Clerk in Saharanpur Shahdra Light Bailqay

undef the then Martin & Burn Company in 1969

on account of the take over of the aforesaid
Railway being run by Martin & Burn Company. The
applicant alongwifh other employees were absorbed
in the Northern Railway, accordingly the applicant
was selected and posted as Clerk in Carriage &

Wagon Shop, Northern Railway, Alambagh, Lucknow.

4. That the applicant was promoted from the
post of Clerk to Senior Clerk on 1, 10, 1980.

5. That the applicant appeared in selection
test for the post of Welfare Labour Inspector'

in Lucknow Division held by the Divisional Railway
Manager, Lucknow, The épplicant was spared for

the written test held on 3.2.1985 by Deputy Chief
mechanicai Engineer by order dated 2,2,1985, He
accordingly appeared in written test on 3.2.1985
aéd was declared successful by the notice of
Divisional Railway Manager, Lucknow, dated 23,3,85
and the applicant's name alongwith other successful
candidates was circulated in Carriage & Wagon Shop
by letter dated 25.3,1985 for appearing in the |
oral test to be held on 26,3,1985. A photostat
copy of letter dated 25,3,1985 is being annexed as

Annexuré Nb.l.

6. That the sanction strength on the post

of Welfare Labour Inspector in Lucknow Division
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is 15, out of which 5 persons were already working
as Welfare Labour Inspector in Lucknow Division.

Thus 10 vacéncies were to be filled on the basis

of selection test.

7. That the applicant was successful in

. written and oral test and on the basis of Divisional

Railway Manager's letter dated 23.3.85 circulating
the»names of successful candidates in the written
test, the applicant's seniority position as
evident from the date of appointment, is at

S1.No.9 among the 12 successful candidates.

8.  That inspite of the fact that 10 vacancies
on the post of Welfare Lebour Inspector in Lucknow
Division were to be filled up on the basis of
aferesa?d selection test. A Panel of only 9 names
was declared by notice dated 1.4,1985 by Divisional
Personnel Officer. This inéluded a Schedule Caste
candidate. A photostat copy of the neticé,dated
1,4.1985 drawing up a Panel of 9 for the post of
Welfare Labour Inspector is being aanexed as .

Anexure Nou2.

9 That on the resulting one vacancy the
applicant was appointed as Welfare Labour Inspector
‘on adhoc basis by the order of Divisional Railway
ﬁanager dated 8{5.1985, which was circulated by

the Dy.Chief Mechanical Engineer, Carriage_& Wagon

Shop, Alambagh, Lucknow by his letter dated



22,5,1985, A photostat copy of the appkicakiam
applicant's promotion as adhoc Welfare Labour
Inspector by letter dated 22,5,1985 is being

annexed as Annexure No,3. .

10,  That the applicant continues to discharge
his duties efficiently and satisfactorily as

Welfare Labour Inspector with effect from

” 18{5:1985 on the basis of order of Divisional
Railway Maneager dated 8,5.1985 as evident from
the aforesaid letter of Dy.Chief Mechanical

Engineer dated 22,5.1985.

11. That the applicant by his representation
dated 10,7.1985 to the Divisional Railway Manager,
Northern Railway, Lucknow, pointed out that on

fhe basis of his seniority he was entitled to

be placed on the Panel of Welfare Labour Inspectore
in the existing 10 vacancies, whereas actually
only 9 vacancies were filled-up on the basis
qf }he Panel declared by notice dated 1.4.1985,
The applicant accordingly requested that his
~name be included in the afé}esaid Panel and his
- adhoc promotion as Welfare Labour Inspec‘tor"be _
regularised. A photostat copy of the applicant's
representation dated 10,7.1985 is being annexed as
Annexure No.4,

12, That in terms of the various decisions

of the General Mamager, Northern Railway, Baroda

House, New Delhi, Railway employees working
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coﬁfinuously on a post on adhoc basis for more
than 3 years are entitled for regularisation
on that post. These decisions of the General
Manager are equally appliceble in the case of
the applicant, who has beeﬁ working for more
| than 3 years as Welfare Labour Inspector on
acdhoc basis since 18,5.1985. A photostat copy
of the General Manager (P) decision in case of
re@ulérisation on the post of Senior Clerk of
incumbent working on adhoc for more than 3 years

is being annexed as Annexure No,5.

13. That in terms of aforesaid decisions

which are applicable and binding in the case of
the appbicant, he ié entitled for regularisation
on the post of Welfare Labour Inspector as
already stated above, the applicant is also
entitled for regularisation in the existing
vacancy on the basis of the selection test,
which entitled him to be,plaéed on the Panelt

declared on X% 1.4.1985 in accordance with his

seniority position.

14, That 5 vacancies on the post of Welfare

Labour Inspéptor have arisen due to retirement
and promotions on the next higher post of senior
weifare Labour Inspéctor to fill-up these 5
ancies, The Divisional Railway Manager by

his letter dated 18.9:1989 notified the written
test to be held on 14.10.1989. The applicant
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was eliéible for the said test and accordingly
the applicant was spared to appear in the said
written test and‘identity slip was issued to
the applicant to enable him to appear in the
written test on 14.10,1989. A photostat copy
of the identity slip dated 13.10,89 is being

annexed as Annexure No.b6.

15. That theiwritten test scheduled to be

held on 14.10.89 was however postponed, Thereafter
by another notice'dated 25,10.89, . which was
circulated in the office of Dy.Chief Mechanical
Engineer, Alambagh, Lucknow on 8,11.89, the

written test is now fixed for 18.11.89. The

applicant's name howevér has not beeh included

in the saia list of persons eligible to appéar

in the said written test to be heid on 18.11.89.
A photostat copy of the list of persons eligible

to appear in written test on 18.11.89 as circulated

by the Dy.Chief Mechanical Engineer on 8.11.89 is

being annexed as Annexure No.7.

16. That.thé exclusion of the épplicant's name
from the list of persons eligible to appeai in
the written test on 18,11.89, is wholly arbitrary
and malafide. The appllcant as already stated
above was eligible to appear in the same written
(\ AL}(M’ t earlier schediled to be held on 14.10.89,
{l,g;’//”’i:::n it was postponed.and as such the applicant
cannot be excluded from the same written test

to be held on 18.11.89.




1

-8~

17. That the applicant made another representation’

N dated 9.10. 1989 to Divisional Railway Manager,
Northern Railway, Lucknew threugh proper channel,
‘claiming regularisation on the post of Welfare

| Labour Inspector fromrwhicb'he was wrongly

] excluded from the Panel declared on 14,1985 and
was thereafter appbimtgd in the resuiting»vacancy
| on adhoc basis with effect from 18.5,1985. The

| ' applicant has continued to work as adhoc Welfare

Labour Inspecter continuously and satisfactorily

{
. \%
- for more than 4% years. He is, therefore, entitled

| for regularisation'aé‘ﬁelfare Lebour Inspector in

; | terms of various decisicné of Gegeral Manager (P)

| particularly vide item No.215/88 of N.R.M.U,/P.N,M,
* (Annéxure No.5). A photostat copy of applicant's

representation dated 9,10,1989 is being annexed as

j R
| ‘ Annexure No,8.

| ) .
} 18. That aggrieved by the'nonaregalarisatian

of the applicant on the post of Welfare Labour

> : Inspector in the existing vacancy and also by
his exclusion from the list of candidates eligible

to appear in the written test forthe post of Welfare

|
ﬁ Labour Inspector to be held on 18, 11,1989, the
‘applicant having no other alternative efficacious
remedy available to him has preferred this

. ,»qii\
‘ &\ﬂzé application on the following amongst other,

-Groun d S =-

(A) Because the applicant is entitled for the

appoimtment?as‘ﬁelfare'habour Inspector
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I

(B)j

(c)

&

e

e .

on the basis of his selection and placement

in the Panel dated 1.4.1985,

Because the applicant is entitled for
regalariéation on the basis of his
continuous and successful working on the
post of adheé’ﬁelfare Labour Inspector

since 18.5,1985 in terms of various

. decisions of General Manager (P).

Because’the applicant has been illegally

and arbitrarily excluded from the written
test for selection in the existing vacancy
of?Welfare Labour Inspector to be held on

18,11,1989 for which he is eligible.

VII, Details of the remedies exhausted :

The applicant declares that he has availed

of all the remedies available to him under the

relevant service rules ete.

Matters not previously filed ér pending with
any other court :

The applicant further declares that he had

not previously filed any application, writ petition

or suit regarding the matter in respect of which

this application has been made, before any court

of law or any other authority or anmy other Bench

of the Tribunal and nor any such application,

writ petition or suit is pending before any

of them.
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v T 'efs’seught . : |
Ix. R_e}‘i | : 3 ed in Para VI

above the applicant PT

f the facts mention

ys for the following relief :-

In‘view )

$ v the
(1) To regularise the applicant on

f ielfare Labour: Inspecter in

ost ©
i s ef varieus

Lacknow Division in temm
decisions of General Manager (P) on
the Sagis of his continuous and

satisfactory working on the 553% of
adhoc Welfare Labour Inspector,

X, Interim order, if any prayed for :

Pending final decision on the application,
the applicant seeks issue of the following interim

order :- _ ' : P

This Hon'ble Tribunal may be Pleased to
direct the respondents that m applicant may be
allowed to appear in the written test for the
post of Welfare Labour Inspector to be held on
18.11.1989 for which he is eligible.

XI Particulars of postal order in respect of the
application fee :

‘O 358 ‘33)
l. No, of Indian Postal Order: 7 oy 036 789
7 04 636788

:-2; Name of tne 1ssu1ng Post Office: od Gremela
! :(, Qg v~
3. Date of issue of Postal Order: g-1- 89

4. Post Office at which payable: AQ@AQLQI
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| XII. List of enclosures:
| | :

, 1. Letter of successful candidates dated

‘ 25, 3, 85 who successfully completed the
| ‘ | B

‘ | written test held on 3.2.1985.

\ h

2. Copy of Notice dated 1.4,1985 drawing up
| J..

¢ J a Panel of 9 for the post of Welfare
\ Lo Labour Inspector.

™~ i\ jﬂ_ 1; b : e

- o 3, Copy of applicant's promotion as adhoc

Welfare Labour Inépector'by letter
 dated 22.5.85.

4, Copy of applicant's representation dated

10,7.85 to Divisiénal'RailWay Manager,

| Northern Railway, Lucknow.

5. Copy of General Manager (P) decision in
i case of regularisation on the post of

Senior Clefk of incumbent working on adhoc

for more than vaeérs.

6. Copy of identity slip dated 13.10.89 for

_appearing in written test on 14.10.89.

7. Copy of list of persons eligible to appear
in written test on 18.11.89 as circulated

by the Dy.Chief Mechanical Engineer on 8.11.89.

8. Copy of representation dated 9.10.89 to

Divisional Railway Manager, Northern Railway,
\ l . Lucknow. |
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-Verification.

| I, Gopi Nath Tiwari, aged sbout 42 yeéfs,
son of Late Paras Nath Tiwaii, posted as adboé
Welfare Labour Inspector, Carriage & Wagon Shop,
Alambagh, Northern Railway, Lucknow, residenf
of Manas Nagar, P.S.Krishna Nagar,‘Alambagh,
Lucknow, do hereby4v§rify that the contents of
paras are true to my
personal knowledge and paras . |
believed to be true on legal advice and that I

have not suppressed any material fact.

Dated: .11.1989. Signatlye of-the—dpplicant.

Place: Lucknow.
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In the Central Administrative Tribunal,

Lucknow Bench, Lucknow,

Q. A. No. ’5\(‘3 of 1989(L)

Gopi Nath Tiwari, L eemeee——- Petitioner

Versus

.Union of India and others. ~—wvcw==- Opp-parties

's. No.

List of Enclosures.

1.

3.

4.

5.

8.

Description of papers. " Page Nos.

Letter of successful candidates \D -
dt.2%.3.8%5 who successfully

completed the written test held

on 3.2.1985.

Copy of Notice dated 1.4.85 drawing [y ~ |6
up a Panel of 9 for the post of
Welfare Labour Inspector.

Copy of applicant's promotion as
adhoc Welfare Labour Inspector by 7~

letter dt.22.5.85.

Copy of applicant's representation
dt.10.7.85 to Divisional Railway 18 -
Manager, Northern Railway, Lucknow,

~ Copy of General Manager (P) decision

in case of regularisation on the post
of Senior Clerk of incumbent working on(§ -
adhoc for more than 3 years.

Cbpy of identity slip dated 13.10.89 9,.
for appearing in written test on
14.10.89,

Copy of list of persons eligible to

appear in written test on 18,11.89 2i1- 223
as circulated by the Dy.Chief

Mechanical Engineer on 8.11.89,

to Divisional Railway Maneger,

Copy of representation dated 9.10.89 g%g _
Northern Railway,Lucknow. i

Q/li%/ﬁ"z((ﬁ




In the Centrg@ Administrative Tribunal
Lucknow‘BeQSg, Jcknow,

P

f - Gopi Nath Tiwapi. "y P Applic
‘ . ;¥ "So
Union of Indi:a & others, e Resp

Annexure No. ’ '

NORT HERN RAI LWRY
OFFICE OF THE DY.C.M.E.{W),C 2 W SHIPS,mv. WIXNOY,

No. DME/742/PtN1I o

Dated 2-743.85. ’4

. . -‘./\f) i

The Office Suptdte, Estt. (D)a(I1), . o

The Office Suptd4s,Pay B11l Section, - - .

. C g W shops,Amv.lucknows ' N o
4 Reg: -~ Se’lect;‘i'on of Welsl grade Re .4 8«640(R3). y
& Refs» DRM/1koot's Jetter No, 752E/18/"17/3electton/ ?
. dat&d 23.730850 ;

‘»j‘ YR XE] ' ) ﬁ’

The following staff of this workshop have been i

" passed writtan test of WII grade R$,425-640(RS) vide Pooa
ORM/1ko.*s letter under referencec.The ornl tect,§nAthts -?

regard is scheduled to be hels on 26,323,854 accorcinaly

under noted staff are required to be spared well In time | 4
&D Qﬂabl@ them tbé att end the s-me. -v_»
s/shri Ram Pher HC/ET
$¢CeSrivastva HC/ET T
o GoNsTewsrd .St Glerk/pB. B
S.P.Siggh T HC/Shop C | L”‘

: i , . , 1

b
: e - )
| - o for Dy.C M.E.(W),
- ' - % shops,mmv,lucknows |
) -

~ Copy to ‘- .. | . o !
sg/shop C ~nd 05/Tige Cffice ,mv.lke. for .
information and n/actlon. ‘ N .
2¢ CA Dy‘.G.M.E'o(W),/AmVo for informatdion and ' P

n/action « Please se’r:d the/ CRs 'gffthe_ above
named employees to the DRM/lko. hefore |
2?:M Magchya'b inconnection with the selection

of Wil. to be held on abovesald d-tes
Attestec/. e Copy Ea

: ﬂ//MM 3{2(7'4./'/{44(0 "

w i, cHUKLA : 1

Advoctic
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In the Central Administrative Tribunal (:

.\£;>

Lucknow Bench Lurknow.

Gopi Nath Tiwari. Ve % u-----~-~Applican
Se

Union of India & others. ~-=------Respondents

Annexure No, ;l

As g result nf neld for the pogt or v

8), the following

Virend”a Pratas Srivasteva 27, Gleis/ *MVD/LK”

Keti Lial ’1)3)_ br,\,lm*'f/"'*l/ Co
‘Sukhendra Pal Sinth Hd. CLarly Dy, ”MS/”ffﬁf
Ram Sewalk Bainat Md-hoe ”LL/ZKH§MC~ o
Rem Pher gd, S4 erky Dy, buu/‘“V‘
Teaj Bahadur Singh “'-C’“T“/"JQ/ :
Suresh Chandra Srvastavu Hg, Clien ”/’W~\"“ 57V
Basant Lal Shah .($T) kd-hoe PI/LSO, |

uhrl Sita Kam, a SC cerdidste for the above

- selection has aleo been appProved for bel nz promoted on rd-
2 ’;“f*wws*walfwve«énspae%qr for- .gix. rﬁhinkm—ﬁLSPPVLcé fﬁff”
tralning arainst the res-rved rowster point fer &C, . 1
ﬁOCOPle”lj ‘the following posting orders »re made for
“dmmedi ate’ £comp li anca -

Shri Virandrq Pratap erdisrnva is promot=d ang -
postcd a9z TM’@ f are IDS‘J”CtOJ‘ 461\)- YI(\/ (R‘)/ E‘C

. Lucknow. He will lcok after the following staff.

Locs” Shad/Lﬁw__v&W/Lmo REL-PBH Sec,, PRI PRG/PYG

. it e
Sec., PTH. Section,

sNe nogted as

Ty e ﬁJ?Jp,uLxGlCTﬂfto
1l g0 oo the Jonsl Rai Tway
"‘r [l TS . [SN 7
Du"] RERPEES N s WO Lo ws Uantre
s . .
\ZPJ Lrw' Ml“ ;?gtﬁhmaji-if& LAl 10 wi L
rolisve Shri 0 Visra, wio iz posted ng Hd,Clepk
10y
da —~

3 n(
Gr.425-700(RS3) in Pay Bl cciion according . fo his

seniority

Shri aukhbndrr Pal Singh ig 0"3’0*-d and postzad ag
"elfere Inspector in 31,495,640 (RE) in C&W JhOp/!NV
revarging local*arrﬂnpwnnnt,

Shri Rem Seysl Bajpel workilg se adehoe WLI G sde

"'“'ﬁ)Sufiﬁ(An) in uB Wor“shw‘ is rezularised on 1h9

SEre post,
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(5} Ghpt Ao Phar 1f1p‘um&tnu =1:d posted a3 W,L.l.
(3) Shrl = S icok after the
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B3, nwk/f

. +117 casas of &4
0' I‘a us Acto
ad and posted
(R8) with HQ at
$123/MGS »nd
M ‘e oeInding PBH &
-*'o*,i'otoc and
Lk "\ u‘_g, (Ruﬁ
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_psrector Am. ‘
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s emely, S/ shri ML Gupta,
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Advocate
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In the Central Administrative iribunai (Lij
Lucknow Bench, Lucknow.

Gopi Nath Tiwari. = = «cecccecaa-
Vs.

Union of India & others. ———m—————

———

Annexure No. E&
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 In the Central Administrative Tribunal 'C’\

Lucknow Bench, Lucknow, .<;1;:/
Gopi Nath Tiwari. = oo Applicant
Vs,
Union of India & others. e ——

Annexure No. L{

To,

The Divisionzl Rallwey Memager,

. N.Rly;Lucknow,

Respected Sir,

Through:=-Proper Channel

Subs«SELECTICH FOR THE POST OF WLI.Gr.%.§25-640(RS).
[ 3 I '}

Ref:=Your notice lio,752E/1A/KLI,dt,1.4.85,

T e e oo

With due respect and humbly®submission,I beg to lay

agwn the following few lines for your sympsthetic considers
ationsi= ‘ '

l. That as a result of selection heid by your office,I
quelitried in the written test for the same vide your lettey
lioe 7525/14/1i1t lidirikshak/Chayan,dt,22.3.85 and also aswears
ed in viva-coce test held on 26.3.85, : ‘

2+, That as per your notice under refererice,a panel of 9
persons was declared as aralinst 10 persons, Thus one vecan=-

¢y was lert unfililea,

3s . That I wasAthe'9th canaidate in order ot seniority.

4. That due the reason best known to your gobdselfsmy

" name was not placed on panel 6f WLI,Gref,425=640(RE

although a vacancy till exlist and rather promoting me

on regular bgsis,l have been promoted as such on adhoc

basis,for a period of 3 months vide your notice Lo,7528/
heIII/SWLI,dte8,5,85,This adhoc-arranzement is likely
to expire on 194 748U,

-

Under the circumstances explalned above,l request
that my name mayxk may kindly be interpolated in the
ponel of WLI,Gre%.425-640(R{)already declared and my
adhoc prowotion be regularised fror the very date,it
was ordered, ‘

Thanking & oblires

iours faitrfully,

< Ty, _ /" . ’[{] el
Dated,.x4uL7 o |7V (341 -
| - (Coll TEWARL)
We ie I/DysCMu's Oftice,
C&k Shows, Amnv/iko.

httested|True Copy

/i/ o |
3 % 5]t b )
L. P. SHUK!
Advocaie
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" In the Central Administrative Iribunar -,

3

Lucknow Bench, Lucknow, (l/>

Gopi Nath Tiwari. ve, =TT Applicant
Se ’

Union of India & others.

Annexure No.

ieversicn from Clerk to Class 1V staff under DCOS /AiV/
KC. :

L I

The case was reopended again and discussed in the
meeting.lt was revesled that enployees concerncd are
certinuously efficlating in Cr.330~363 (AS) /s, 1200-204C
(RPS)eince 3/1982 and thercfore it was not considercd
necessary to stvbject them again tc suitability test
for promotiron to the care srade.It was further decided
that they may be regularized fr.m the date they have
comnleted three yzars continuous adhoe officiating in
Cr,330~560 (RS) /120C~2040 (RPS) ,However Sri Mauria will
remain senior to all these

¢ amsloyees in terme of Xug 2y
(4] . . . N R vl SO N
~upreme Court Judgemon® (Final),

Attested|True Copy
4

e ” o
L. P, SHUK" /.
Advoe 6] b”f 4 % 57




| In the Central Adminlstratlve Trlbunal o @‘
| Lucknow Bench, Lucknow,
1.

‘# Gopi Nath Tiwari. Ve, ————————— AppllcanN‘
i !

| . Union of India & others. -=-=----=Responderfts /

| —

| ‘ Annexure No, é
a1l SLIP

| In terms of IRM/1KO's letter No. 752-E/6/MLI dated 18.9, 89
' Shri C(\ NV LEO ) Designation C/HJ (S

.llwhose signature 1is appended below is allowed to appear in

~ the written test to bhcheld at 10-00 hrs. on 14.10.89 at
:i'system Tech. Sehool, Charbagh,v Lueknow, in camection with

‘Welfare Inspectop Gre Bse 1400-2300 (R}’_). -

e
(1% 4
for Dy CeM,R. (U)

C&d Shops,Alambagh, Iuckmow.
(\w / .
T %\\@f

e { TN
. | ' - e . i \_/

lCaunter s:Lgned BS/SS
lconcerne de

‘ (A/11.10,89)

1

i | IDENTITY SLIP

Interms of IRM/IKO's letter No. 752-E/6/MLI dated 18.9,89
)X shri @ N Lo as | Designation. 51&{; [oL)

\u} \"vhose signature is 'appende& below 1is allowed to appear in
the written test to behheld at 10-00 hrs on 14.10,89 at
éystem Tech. School, Charbagh, Lucknow, in cannection with

Welfare Inspector Gr. R 1400-2300 (RP)

. N >\"' - N P

| : ' | \W P 5 .
| . ' ‘ for Dy C.M.E. (W)’ /

.-\ VLo C&W sShops,Alambagh, Lucknow.
I\ C“)V'/‘/ ) L (—.,oﬁ.&.(é/ viEe CU iy '
Slignature of the Cangidate

/ vt
\ R T %{U\f | LW 7/101/1% /

gaunter signed 6;“6&} S5 Advoces
(

o nede - .
A;::r1g.89) “ (655 ~lot 2= fo 25

=X=X=X=
}
|
I

]



In the Central Administrative Tribunal Qg—k’
Lucknow Bench, Lucknow,

= «L/ Gopi Nath Tiwari. = ~ccccee- ~Applicant
‘ ’ Vs.

Union of India & others. D mmm———ea Re.
L ‘ » Annexure No. ;l

-

| NORTHERN RAILVAY
“?ffice of the Dy, C.M,E, (W), C & W Shops, Alambagh, Lucknow.

?taff Order No, 4¢/ af 1989 Datad : Nov. & y 1989

1 i j j i No ,JDCME VLI R 8
IRacentimNRLi8R £2.Di519fGhes Aok tal AR/ TIRL R a0 /B0
(WLI) dt. 25.10,89 the folloving group-C st ff of these vorks are
.Being spared for the selection for the post of WLI Grade Rs.
1400-2300 (RPS) to be held on 18.11,89 at 2 P.M, at system Technical
School N.Rly CB/LKO , The staff being directrd to appear at the
written test should be given proper indentity slips duly signed by
~there immedizte supervisors/incharge/officers to enable them to .
qapaul'at the test. The staff consined should also be told that no

ﬁuplymentry test will be held. L e/ Hfeal
a-: —————————————— G aw e e EE e e Ee s mE e M M B e e e ma e e e
Sr. Name Designation Selection.

. ."NOQ ! /

T T T T T e e e e e e e e e e e - -, - - -
1, Shri R,A.Naqavi : ~Sr.Clerk - Rolling Stock
2. \ Shri Mohtashim Abbas Sr.Typist - Type

+3, 1 ‘Shri J.K,L.Srivastava Sr,Clerk E IV
4, 7 Shri P,KGhosh ¢~ " Sr.Clerk Welfare
3. Shri Bhagwan Sahai Sr.Clerk Time Cffice
6. Shri Prhlad Yadav Sr.Clerk Time Office
T Shri Swami Saran ' Sr.Clerk Shop-E
8. Shri Devandra .~ Sr,Clerk Settlement
9. Shri Udai Raj Bharti Sr.Clerk E IV
10. Shri M,K,Sinha _ Sr.Clerk . .General
1. Shri Arvind Kumar | Sr.Clerk -~ Legal
12, Shrimati K,Jasra Sr.Clerk Production
18, Shri Gopal Shukla .~ Sr.Clerk Time Office
lf. 8hri Amir Mian Sr.Clerk SMDC
' fra8 A o
Case No,DCME/748 MLI : \ :
Dated: & /11/1989 : Y M""Ql\\
_ for Dy ,CME 'W' C8W Shops
éﬂ Alambagh Lucknov,

Tl 1. §r. Divl.'Personal Of ficer N.Rly, LKO for information

4 in reference to hi¢ notice No,752/E/6/1 WLI) dt. 25,10.89 '
- It is also inform that item No. 8 to 10 of your list ’
Sri R.§.Sharma, Sri Anil Kumar Singh and Sri N.P,.Sexena
have since been promoted as Hd.Clerk in Grade Rs.
1400-2300 (RPS), -
2, O3/fE-1, E-III, E IV Pay Bill, General, Production,
Time Office, éS/ShopE, SMDC Amv for information & n/action.
They will please spare the staff concerned,
- ‘ Attested/True Co
1799-BREX2-8-1/-SY ‘testedflrae Copy
L. P. SHUKI 6] ({214 /
Advocis .- _




|
N 4} .
N.E%.L; sOffice Of the Dy «CeMesio (W) Coii vty og MilV/ LKO @

chmt NwveDCMi/ 74 3/ WEL Dateu §F hNov'ied

§ OF Seldol DiVdebPsioviuics Oitdwaklsy NorsyeLiw i

ki lv.LJ.Ow-Lug (679
Nw.752/r./6/1(w1_,17uc,25 10e 89 1o Deleny sciut LO ads ongedETedL VT

L oliiabivii wika BC@obSuky uChiviie
l T™Oe *‘st Odb tﬂe lleylhﬂﬁb Shukd Ve mvw\. vivkive &S ~Shing b SN

- : oK wtodye /
__ | 9y
. £02 Dy eCoelelie (w)ww, Livvs

_c».q [9%'4 ;.ttex Noe752/E/6/1 (WLL )ubedd s id.d9 LLVl SK eD AV ePuk &ldis &
‘ quc-xN.m-—w £0 £IDy oCME (W) o AW/ Linwg alivs COLS L0 Othelae

SKOs=SesSCLiol +OX the ,o;t 0% Wedbule LhopeCLOol »Iuue ns.l4oo~230u
[ (xps)u. written test to pe Neuw On 18e1i.89 :

Q.QO‘

™e wz;tt.en e-...un.m...twn 0k umwVe sedection fisse to ba-heia on
T 18610489 Vide ssttelr ou sven number Qutea 13.9.89 ond postgonea tidl
] xuxtner Orders wisi HOw be hesw On 18411e89 at 2 FPoM ot Systenm TeCh
ﬁawu.&.l\l.m»¢w.‘1,c‘sq}:~wn. mcu‘uw.’l‘nu stuls pein, cirected tO Gppewt
in the written test ofivdiu D 3AVED pIopsé eubaby Sidpo wbay
biglicw &, their immeailte . au.as;rva.sors/lncn.r,es/onmer; to aliulie
/ em Lo uppeL the testeluistiuctions contalusc in this ofrice
detter duted 18.9.89 SO0ULG strict.y e uanered to.

‘dance it is & competitive esumination comprising tne staft of
‘@ir¥erent Lnits - MSp Uk s Loy 0wl deliclitul g test will be held.
mtuze;urc ads Uie MiCHGEyEiy whe IL@Ls wIe Iugdestza tO ensure that

the, aate uf. wraitteu teot vu,;a,n.og ls LOLsu WY whd the stuif
P;once;ueu Wodivhiig BhwEs CiSile

It 15 asbw weesiéu that tne ..t....u wilo fluve Leeu z.:mutec\ in
lhi,,ner PhuBe OL SMIILGL gaums L0 ylume m.l‘iOJ~2300(mPS)un Koyl dauk
wabdE Mg RWE 08 GAIcCLEl bu wepréuk I the sciection (widtten test)
lt»r EAe poot OF Weliel G e 1400-2300 ().

#

lﬂm 3"It WUMJ-Q L6 u‘e th UL S@hlv& Sduvlulnqt.u Guh@»‘h..u mut—

l(*)  Wodae S50 iy ’G.92'. &t il B8 MEuTlolew 40 kel 1nk ot
) s Cup- Ve tud soim m...t. .,m,.wgee 1o wde Ly gppoue Leiu.g ths
L 6SAeCLiL ROULG Wi 1«.1;.89. ' |

(31) L. Cm. stuit out.;lu‘G.Qz‘umn wii wisldcCe, otherthuen one
Iln Wolica ae le emg.wxe,u,tba stutr will pde dutyMevsna tO give decl-
wkatlonu thut e is pot I.e»;ua.:wu to Jttena .;nx selection within tne
ue.st LWO weeKse .

‘(lil) It sl uisw t.o L& bruugnt to the notice of Executlve
O0%a+Cek Wkl wiull Uie clipivycs 38 weLidily v tast ne Cull Si.pdlv
'th.at emy.l.u,ee is Spuecl Weds .10 Liuc,

(V) P.M.Cé aie Dt considercd seiticient ror obsence from

.l éﬁithlolvsultw-ulw teuts Wi w1.u. be summ.rily Le)-cted.

o Cupy O ued D eMeGS OO LGRLOW D.w;.:ion for inrormetiouri,Liot
‘Bt sturf,requirea to gupesr in tone selection (Written test)is enaviwea
S te wis e DeMeQu wata the instruction that it Wy o the emplogeés
| 1 referrea to tucamhe sauwlid be exwnined oy tne DMIsAND AL SNod. lu
CCeEktily we to the pihuinelkens wa LA LiCKuesSs ww tie enuslisity ot

R gn;““&'**‘/%e to u.-var Pl s tne s.-.*.uactlum pOLa on the preserl .
- -

| - ' . "eeves

B/81189 ~ited[Trae Copy

’WW‘* «q?a ,1 %(27

L. P. SHUKLA

Advocate
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In thé Central Administrative Tribunal a7
Lucknow Bench, Lucknow, '
Gopi Nath Tiwari. ve. T Applicant
Se
Union of India & others.

—

Annexure No.

To,

The Divisienal Railway Manager
Northern Railway, :

Lucknow,

(Threugh Preper Channel)
Sir,

Sub:~kr Selectinn for the post of Welfare Insp.Grade ks,
1400-2300 (RPS),

L2 BRI A}

Respectfully I beg to state that:~

I appeared in the selection fer the above post en 3,2.85

in respense te your letter No,752E/IA/]/Selection dt,15.1,8%
and was declared successful as a resilt,

I was called fof viva vece test on 26,3,85 alengwith
ether successful candidates,

Against 10 vacancies a panel of 8 men was pgugkaxed decl-

ared vide notice No,752E/TA/WLIs dated l.4;85kuule¢Y?wvxww~an
' v G Al i o

After a lapse of abeout 14 month I was also prometed on
adhoc basis as there were 10 vacancles,

As a matter of fagt tLhe panel should have been deélared A
for 1C mens rnot 8 men as done that time,Had the panel been
formed for 10 men I weuld have been included then & there,

Since 18,5.85,1 am centinueusly working as WLI Gr,Bs,
425-640/1400-23€0 to the entire satisfaction of my superiors,

)

3ut I have agzin been called for written test to be held on
14,10,89, '

In this connection,I have te s.bmit that I have already
worked as WLI fer mere then 4 yrs as such I sheuld be regular-
ized in view of G.M's decision vide item No.215/88 of NRMU/
PNM(Photo copy attached).There zre many other such decisisn
in which the parsons who officilated on adhoc basis for more

than 18 months have been regularized without subjecting to
any test, :

In view of the abeve,it is earnestly prayed that I may

be exempted from the test ard be regu:larized as WLI W,E,F,
13,5.85, '

Thanking you,

Yours faithfully
Dated < bct!ss , | ({,3ﬁ*_19;,é.
(G.N,Tiwari)
Oftg WLI/CRW
Shops ,Amv/Lko.,

% E f er i‘e

éVT}He Cbﬂw /4
Lm0 N g
Yol )
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Q%ﬁ BEFORE THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL
\» LUCKNOW 'BENCH, LUCKNOW.
‘ M.P. No.lTH3 of 1997
. 4
” Union of India § Others ... APPLICANTS/ -
| - RESPONDENTS
1 In Re:
1 Original Application No. 319 of 1989(L)
" G.N. Tewari ... APPLICANT
I VERSUS
Union of India & Others . .. RESPONDENTS
v APPLICATION EOR
AR CONDONATION OF DELAY IN FILING SHORT COUNTER REPLY

s
2 _;'7
R |

— e — —

The Applicants / Respondents most respectfully

\\ beg to submit as under:-

That the

filed in response to the Notice, within the time

specified by this Hon'ble Tribunal due to reasons

beyond the control of the Answering Respondent.

The delay is not deliberate and as such fhe'delay

may'be condoned.

Therefore, it is most respectfully prayed that
// r the reasons stated above, this Hon'ble Tribunal

_/é,zfgz;g%e pleased to condone the delay in filing the

Short Counter Reply and take the Short ‘Counter

Reply” on record of the Hon'ble Tribunal in the

interest of justice.

{M Ve C&J:.Jn

(ASIT KUMAR CHATURVEDI)
Advocate

Place :
Dated :

Lucknow
OCT 1992

COUNSEL FOR THE APPLICANTS/RESPONDENTS

é:“ - J\

Short Counter Reply could not be

,
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Piace

Dated :

BEFORE THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH, LUCKNOW.

M.P. No.lF+9 1992,

Union of India § Other ... APPLICANTS/

RESPONDENTS
In Re: L .
Original Application No. 3|9/ of 19g9(L)
CGN Tewari ... APPLICANT
| VERSUS

- Union of India & Others . « .RESPONDENTS

 APPLICATION FOR o
DISMISSAL OF THE ORTGINAL APPLICATION

The  Applicants / Respondents most

respectfully beg to submit as under:-

That in view of the facts, reasons and

- circumstances stated in the Statement, it is
expedient in the interest of justice .that the
Original Application ifiled} by the Applicant

before this Hon'ble Tribunal may be dismissed.

Therefore, it is most respectfully prayed
that this Hon'ble Tribunal may be pleased to
dismiss the Original Application filed by the
Applicant in the interest of justice.

- o |
MV (L,
: Lucknow (ASIT KUMAR CHATURVEDI)

OCT 1992 Advocate
| COUNSEL FOR THE APPLICANTS/RESPONDENTS
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IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL,

LUCKNOW BENCH, LUCKNOW.

ORIGINAL APPLICATION No. 319 OF 1989(L)

G.N. Tewari : "~ ... APPLICANT

VERSUS

Union of India § Others ... RESPONDENTS

SHORT COUNTER REPLY
ON BEHALF OF THE RESPONDENTS.

I, P.K. Agafwal, aged about 36 Yyears,
S/oSh&_K.\<-{\ﬂa~uoa§ , presently working as
Deputy Cﬁief Mechanical'Enginéer (W), Northern
Railway, C § W Shops, Alambagh, Lucknow, 1is
competent to file Counter Reply on behalf of
Resﬁondents, and as such, is fully conversant
with the facts and circumstances of the Case.
The Debonent has read and understood fhe
contents of the Original Application and

states hereinafter.

That-the Competent Authority has decided that
the name of the Application Be interpolated at
Item No. 8, which is below Shri S.C.
Srivastava and above Shri Basant Lal Shéh, in

he Panel of Welfare Labour Inspector in the

iecﬂEngmeer (W) -1 -

C & W Shops AMV Lko.




W~

knowledge derived from information

records. The legal parts of the Paras are

based on legal advice received which 1is

believed by me to be true and‘correct.
Verified this, the Qo day of October

1992, at Lucknow.
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Grade of Rs.425-640(RS)/Rs.1400-2300(RPS),
through Order dated 27th May 1991. A copy of

‘the Order dated 27th May 1991 is being annexed

as ANNEXURE No. 1 to this Short Counter Reply.

2. That'_consequently the Applicant has been
regularised as Welfare Labour Inspector w.e.f.
{gngMay 1985. The Applicént~has been given
proforma fixation of seniority and pay as
Senior Welfare Labour>Inspector in the Grade

of Rs.1600-2600 w.e.f. 29th August 1989.

b3, That the Applicant will draw éalary ‘'in the
Cadre of Rs.1600-2600 w.e.f. 27th May 1991 and
as such, no arrears of pay will be payable to
him for the period from 29th August 1989 to
26th May 1991. |

, 2 U e
Place : LUCKNOW - EPONENT)

. Dy. Ghief Mech, Enginecr (W)
Dated : " OCT 1992 y 1 ginecr
aed 13 C & W Shops AMV Lko.

VERIFICATTION

I, the Deponent above named, verify that
the contents of paragraphs 1 to 3 of this

. Short Counter Reply are true and correct to my

-2 -
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knowledge derived from information

records. The legal parts of the Paras are
based on 1legal advice received which is
believed by me to be true and correct.

Verified this, the ¢ day of October
1992, at Lucknow.

UPies 0 oohs Kogineer (W)

e —



5*‘”§i . - NORTHERN RAILWAY

| T DIVISIONAL OFFICE
No:752E/6/1/WLI LUCKNOW: Dt.27/5/91.

NOTICE

4

C
, Purduant to the direction issued by Hch'ble CAT
Circuit Bench, Lucknow, in OA No,.319 of 1989(L),@oph
Nath Tewari versus Union of Indla & others, the case of
Shri G.N.Tewari was considered by the competent authority
and accordingly it has been decided that the name of Shri
G.N.Tewari may be interpolated at Item No.8, that is
below Sri Suresh Chandra Srivastava and above Sri Bisant
kal Shah, in the panel of WLI in grade fk,425-640(RS)/
%, 1400-2300(RPS), announced through this office letter
bf even number dated 1.4.85.

A
o e PR o e

A

e

e

T WO
asiga

i Ryse o et ek

. Consequent on the aforementioned interpolathen
Shri G.N,lewari is hereby regularised as WLI in grade
is.425-640(RS) w.e.f, 18.5,85,

P e -
, Accordingly by virtue of the aforementioned
position Sri G,N.Tewari is allowed proforma’promotion
seniority and fixation of pay as SWLI in grade %, 1600~
N 2660(RPS) w.e.f, 29.8.89 i.e, the date of promotion

4 * bf his junior Shri Sita Ram as SWLI in grade .1600- ~

] " pB6O(RPS) w.e.f. 29,8.89 intemms of P.S.No.2709, Sri

i

™

i i' © Tdwari will, however, draw his pay in grade k. 1600-2660 _ gﬂ

[l (RPS) w.e.fo 27.5,91 only. No arrears will be paid to him ?ﬁ@

i3 for the period from 29,8.89 to 26.5.91. P
LN 3N ! ' ' ST

CINNRT I : . 3%

T ‘ This has the approval of competent authority. %

’ " ‘ 4 f[yﬂ(. [’)

‘:'; ;J- \ } //" .

@I i for Sr,Divi;Personnel Officer

a5 | ' . Lucknow. _ 1

2 if 5%py to 2- | .

E %:»; ~//§f Dy, CME(W) , RW Shops , Alambagh, Lucknow H

Y z% SWLI(C) .DRM's Office, Lucknow.

3. Shri G.N.Tewari,SWLI,C&W Shops,Alambagh,Lucknow,

3
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Nk T . VAKALATNAMA

. , : i hrative Tribunal, vt Reuel
Before ‘&%OY,Q 7%‘ Henrbls Cetvel VL?&L,A é [ MO S

Tr the Court of

~

O-A. No.319 5] 1989 il b Net Teconn Claimant
E‘ S Defandant 0/3_’ ' Appeliant
/@7257 23'8—‘10 _ i ' Petitioner
Versus
. . : Dcﬂt’mda,m_7@2 Lhviien \7 -f)h dia Resgpondent
. - Plaintiff ) 5 .
1 laintifi a o / £

. P , ‘
The President of India do hereby appoint and authorise Shri K & «/OAM, Qﬁy Pmsad»«]o .

e, LI, e ——

P . to appear, act, apply, plead inl and prosecute the above described suit/appe proceedings on behalf of the Unjon
7 Tof India to file and take back documents, to accept processes of the Court, to appoint and instruct
'Counsel, Advocate or Pleader, to withdraw and deposit moneys and generally to represent the Union of India in
the above described suit/appeal/proceedings and to do _all things incidental to such appearing, acting, applying
*+ Pleading and prosecuting for the Union of India SUBJECT NEVERTHELESS to the condition that unless express
* 'auzkgprity in that tehalf has previously been obtained from the appropriate Cfficer of the Government of India, the
. seid Counsel/Advocate/Pleader or any Council, Advocate or Pleader appointed by him shall no' withdraw or
. withdraw from or abandon wholly "or partly the suit/appeal/claim/defence/proceedings against all or any
defendants/respondents/appellant/plaintifffopposite parties or enter into any agreement, scttlement, or Comprouis
where by the suit/appeal/proceeding is/are wholly or partly adjusted or refer all or any matter or matters arising
orin dispute therein to arbitration PROVIDED THAT in exceptional circumstances when there is not sufficizot time
consult such appropriate Officer of the Government of India and an . omission to settle or compromise would be
chinitely prejudicial to the interest of the Government of India and said Pleader/Advocate of Counsel may _enter

into any agreement, settlement or compromise whereby -the suit/appeal/procceding is/are wholly or partly adjust ”
N\ ané in every such case the said Counsel/Advocate/Pleader shall record and communicate forthwith to the said officer
- <he special reasons for entering into the agreement, scttlement or compromise, :

’ R . .
<.¢!\P\l - The President hereby agrees to ratify all acts done by the afcresaid Shri. K ..C. ,»x/o_/é'n . P;:I,Sg)_dq '~>p R

in pursudnce of this authority.

R B A T T S A A e cveesensserreraa o

1 3

\
.. Sy »

IN WITNESS WHEREOF these presents are duly executed for and on behalf of the President of
" Indian thisthe.................. e e e e e e e e e et e e e b e en e anas 19 -

Dated.... 2. @— ............ A&

Gt Bt oS 4 T2 G e D wR

Belziami e Sy
G o wiw feay ea:?mm;i,
N.R.PJR.R. (Pb. Bg.), Deihi-35 —2,174/17—02+1989-4,000 F. Qo Lo, AIFWAIT, FEAS




NR. " VAKALATNAMA

Py
/<5e72,m 7% &J/’*r&J VQ//MIMS})"{’AV‘Q TW &"c‘“ll ﬁ“‘d‘,
Before | Lulkmos
“In the Court of . |
O A No - 3/ ?/ 89 [L) . P .kfi_f.‘ftiﬁ. e N T&ed ' ' Claimant
795‘/ on-/-9 / Defendant Appellant
! , " Petition;ef h

Versus

Defendant ¢777 70 L/w mj 9 z > Respondent
Plamtitt .
' O/t/[

The President of India do hereby appoint and authorise Shri ., /45/ )L [) {dt{ v Vw&

{0 appear, act, apply, plead in'and prosecute the above described suit/appeal/proceedings on behalf of the Union
N of India to file and take back documents, to accept processes of the Court, to appoint and instruct
Counsel Advocate or Pleader, to withdraw and deposit moneys and generally to represent the Union of India in
the above described suit/appeal/proceedings and to do all things incidental .to such appearing, acting, applying
Pleading and . prosecuting for the Union of India SUBJECT NEVERTHELESS to the condition that. unless express
aﬁi‘n‘ority in that tehalf has previously been obtained from the appropriate Officer of the Government of India, the
said Counsel/Advocate/Pleader or any Council, Advocate or Pleader appointed by him shall not withdraw or
withdraw from or abandon wholly or partly the su1t/appeal/cla1m/defence/proceedmgs against all or any
defcndants/respondents/appellant/plalntlﬁ'/oppos1te parties or enter into any agreement, settlement, or Compromis
where by the suit/appeal/proceeding is/are wholly or partly adjusted or refer all or,any matter or matters arising
orin dispute therein to arbitration PROVIDED THAT in exceptional circumstances when there is not sufficient time
to consult such appropriate Officer of the Government of India and an_ omission to settle or compromise would be
definitely prejudicial to the interest of the Government of India and said Pleader/Advocate of Counsel may enter «‘

" into any agreement, settlement or compromise whereby. the suit/appeal/proceeding is/are wholly or partly adjust
and in every such case the said Counsel/Advocate/Pleader shall record and communicate forthwith to the said oﬂicer S
the special reasons for entering into the agreement, seitlement or compromlse

. .‘b

---------------------------------------

. ~ The President | hereby agrees to ratify all acts done by the aforesaid Shri

............. P R R R R I I I R L R T o

in pursuance of this authority.
R _

- IN WITNESS WHEREOF these presents are duly executed for and on behalf of the President of
Indian fhi8 1he. ...t eiie ittt ettt ieenr et eotre et st anen e rnans 19

: Afj)‘;a\m‘)‘ro“/

SHr : 4

L%

S ~ '
|1 N
Dated ..... 9\% k\ ....... 1®‘

. “—mumaum uu%]

Deslgnation of the Executive Olﬁcer
( SN LAmBE)

Dy. Chief Mech, Enginecr (W)
C & W Shops AMV Lko.

N.R.B./R.Rd. (Pb. Bg,), Delhi-38 -2,17%



NR. e VAKALATNAMA

In 7 Cen?”rd—g _)ﬁ:?’,_’”/’gfm’t, ma)L/ Hfzréi{/’of’ow |

Before
o the Court of

Plaintift G N. Tewar Claimant
Regn. No. 31911989 () Defendant Appellant”
——7 Petitioner —
Fixe 7?19’ /s-2-1990 . Versus
N Defendant TA ' 6 Inclya Respondents
e oo |

The President of India do hereby appoint and authorise Shri . /4 Vo Snvag .7.-‘.'."..".4 pm-%’f&"?_ .es
. Offear.. Abladabmal. .. ..ol

to appear, act, apply, plead in and prosecute the above described suit/éppeal/prooeedings on behalf of the Unjon
of India to file and take back documents, to accept processes of the Court, to appoint and instruct
Counsed, Adyocate or Pleader, to withdraw and deposit moneys and generally to represent the Union of India in
the above described suit/appeal/proceedings and to do all things incidental to such appearing, acting, applying
Pleading ahd prosecuting for the Union of India SUBJECT NEVERTHELESS to the condition that unless express
authority in that tehalf has previously been obtained from the appropriate Officer of the Government of India, the
said Counsel/Advocate/Pleader or any Council, Advocate or Pleader appointed by him shall not withdraw or
withdraw from or abandon wholly or partly the suit/appeal/claim/defence/proceedings against all or any
defendants/respondents/appellant/plaintiff/opposite parties or enter into any agreement, settlement, or Compromis

where by the suit/appeal/proceeding is/are wholly or partly adjusted or refer all or any matter or matters arising
orin dispute therein to arbitration PROVIDED THAT in exceptional circumstances when there is not sufficiznt time
to consult such appropriate Officer of the Government of India and an omission to settle of compromise would be
definitely prejudicial to the interest of the Government of India.and said Pleader/Advocate of Counsel may enter

into any agreement, settlement or compromise whereby the suit/appeal/proceeding is/are wholly or partly adjust
: and in every such case the said Counsel/Advocate/Pleader shall record and communicate forthwith to the said officer
nd the special reasons for entering into the agreement, settlement or compromise.

........................ P I i 2 AR ]

L Ofteer, Allaha bR /

]-n pﬁrsuénce of this authority. . VTeOLPEOCOENILICIITST Lo vaey

The President hereby agrees to ratify all acts done by the aforesaid Shri 4 v Lriva S‘fam Pri&zn't'?

IN WITNESS WHEREOF these presents are duly executed for and en behalf of the President of
Indian thisthe........oooiii i e e ceesa19 '

-~ for xom bekalf of F6 U.O1 '

(RAJIV_THANDRA)

: w gea mfag wiegsar (zq0)
Dated W 1og ®TQt adf wiw fesar selaran, o M/

3

""""""""" o X, T, A Desanaion o s Exectivs O
(RRIIV  CHANDRA)
N. 1hi-38 ~2,174/17~021989-4,000 F, o §%Y 'ﬂf’ﬂ !rﬁm%n! wdo)
| 2 (/ﬁ A o w1w fesar sagrar,
A V. Srivastav;l(]')’ﬁﬁ‘ S VRY ’ Qe i‘, AR, F@aA=

N Presenting Cfficer 27
Indian Railways (JHGDLS’H NHRH]N) f
Central Adminisirative 1vitunal WIS il SR (o
ittonal- keuch ot r.liahaled . . 1< (%70)
Additiona W q§ #@ fesar srowman
| €0 R0; STIRT GrRrte




